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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

—y NEW DELHI
OA/TA/RA/CCP No,_S&F~213/ 8%
N, XK.Y2rma, 0e=862/39
APPLICANT(S) COUNSEL
VERSUS
UeTod, ' :
RESPONDENT(S) COUNSEL
Date Office Report Orders
L.12.1289,
Presents Shri J.P.Verghese, Counsel for the
applicant,
‘ Heard., Issue notice of the CGCP-219/89
to the respondents returnable on 12th Uecembar,
A\\A b -~ - - - ~ 3
M\\,b 1989, The notice be issued through Special

MasSSanyer.

PeK, Kartha )
Yice Chairman

12.12.89

Applicant through Shri J.P.Verghese, Counsel,
Respondents through Shri M.M.Sudan,Counsel.

Heard the learned counsel of both
parties. _ )

Respondents may file their reply to the
CCP within three weeks with a copy to the
abplicant. Avplicant may file rejoinder, if any,
within two weeks thereafter,

Learned counsel of the applicant has
stated that he has filed a Review Petition for
seeking review of the judgement of the Tribunzl
dated 6,10,89. He has prayed that the CCP may
also be taken up along with the RA_and for this
ourpose he has already moved a Misc,Petition.
Let the Misc,Petition requesting the hearing
of the CCP alongwith the BA be listed before tre
Bench comorising one of us( Sh.P.K.Kartha, VC)
and Shri P.C,Jain, Member on 13,12.1989.
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( D K, CHAKRAVOR ) . ( '}P.K.KARTHA)
MEMBER VICE CHAIRMAN

12,12.89 : 12,12.89
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4,
ccp 219/89
862/89
13,12,1989
Present: Shri J.P, Verghese, 00unsel for the
appllcant
Shri M,Me. Sudan, Counsel for the
respondents
ccP _219/89

-Heard the learned counsel of both parties
on GGP 219/89. The learned counsel of the respondents
requeStS-fof 3 weeks time to file @ reply to the CCP.
Time preyed for is allowed, The applicant tov file
re joinder within 2 weeks thereéfter, List for further
directions before Court No,II on 25th January, 1990,

. R
{(BCo J@I“y”ﬁ EA . {P.K. KARTHA)
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MP 2754/89
OA 862/89
13,12,1989
present: Shri J.F. Verghese, Counsel for the
applicant,
Shri MeMe Sudan, Counsel for the
respondents,

The learned counsel for the respondents has
accepted notice of MP 2754/89 wherein the applicant
has prayed for an order restraining the respondents
from reverting him from the post of P.G.T. Biology

. till the final ‘disposal of the CCP and the Review
applicationjanﬁ that a status quo order be passed and
that the Review Petition be listed in an open Court,
2. The learned counsel of the respondents

¢ requests for 3 weeks time to file a reply to the MP.
Time prayed for is allewed, The applicant may file
rejoinder within 2 weekskthereafter, List for
further directions on 25th January, 1990,
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“»

S N
P .
4 .
R ’

e e o o e e

5L,

cCp 219/89

QA 862/89 .

MP- 2754/89
25,1,1990. © -
| - Present: Shri. J Fo- Verghese, Gounsel for the

applicant,
None for the respondents.

‘ The respondents have not filed their zuumimxx
réply fd the MP, List for further directions on -
Z}Q May, 1290.
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(D.K, CHAKRAVORTY) . L (P.K. KARTHA)
- MEMBER (A) ' R ~ VICE CHAIPMAN(J)



49,
CCP 219/89
QA 862/89
MP 2754/89
10.5.,1990,

Present: 3hri J.P. Verghese, Counsel for the
. applicant,
Shri M,M, Sudan, Counsel for the respondents,
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; At the reguest of/the lesrned counsel of the applicant,

tﬂg case is adjourned to l4tﬁ May, 199C.
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CCE 219/89
| OA 826/89S6~+9
, NP 2754/89

14,5,1990,

precent: Shri J.P, Verghese, Counsel for the @pplicant,
Shri MJi. Sudan, Counsel for the responcents,

Heard the learned counsel of both parties on CCP 219/89.
The agreéd factual pdsition is that the appiip&nt has received
the mejor reliefs and that there is no case of any wilful
disobsdience of the judgment of the Tribunal dated 6.10.1989.
in view of this, the CCP 1s dismissed and the notice of the
CCP is discharged.
2, The uestion of the seniority of the applicant will have
to be considered in a separate proceeding, The learned counsel
of the applicant states that a review petition has already
been filed by him seeking thils rellef also,
3,  Let a copy of this order be placed in the review file
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